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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
OFFICE ORDER
Dated, the 26th September, 2025
No. HHC/Admn.6(52)/86-111.—Hon'ble the Chief Justice has been pleased to order for

sitting of one Hon’ble Single Bench to be presided over by Hon'ble Mr. Justice Rakesh Kainthia,
148—XTSTUH / 2025—10—10—2025 (6485)




6486 I, fRAMEd IS, 10 TR, 2025 /18 3N, 1947

Judge on 03-10-2025 (Friday) during the ensuing Dussehra Holidays and in order to ensure smooth
working of the Hon'ble Court and to avoid any inconvenience, the Registrar (Judicial) will remain
on duty in the Registry for two days i.e. 01-10-2025 & 03-10-2025.

Note.—The filing of the cases will be done on 01-10-2025 (Wednesday)

By order of Hon'ble the Chief Justice,
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Dated, the 27th September, 2025

No. HHC/Admn.16(13)74-XII.—Hon'ble the Chief Justice, in exercise of the powers
vested in him u/s 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Ms. Avanshika (HIM/191/2023) and Sh. Ricky
Dogra (HIM/341/2023), Advocates as Oath Commissioners at Theog, Distt. Shimla, H.P., for a
period of two years with immediate effect for administering oaths and affirmations on affidavits to
the deponents under the aforesaid Codes and Rules.

By order of Hon'ble the Chief Justice,

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 26th September, 2025

No. HHC/GAZ/14-265/03-11.—Hon'ble the Chief Justice has been pleased to grant
05 days' earned leave w.e.f. 06-10-2025 to 10-10-2025 with permission to prefix Dussehra holidays
and Sunday falling w.e.f. 30-09-2025 to 05-10-2025 and suffix 2nd Saturday and Sunday falling on
11-10-2025 and 12-10-2025, respectively in favour of Dr. Abira Basu, Additional District and
Sessions Judge, Sarkaghat, H.P.

Certified that Dr. Abira Basu is likely to join the same post and at the same station from
where she proceeds on leave, after expiry of the above period of leave.
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Also certified that Dr. Abira Basu, would have continued to hold the post of Additional
District and Sessions Judge, Sarkaghat but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 26th September, 2025
No. HHC/Estt.3(699)/2009.—05 days earned leave w.e.f. 08-09-2025 to 12-09-2025 with
permission to suffix second Saturday and Sunday on 13th & 14th September, 2025 is hereby

sanctioned, ex-post-facto, in favour of Shri Suresh Purohit, Court Master of this Registry.

Certified that Shri Suresh Purohit has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Suresh Purohit would have continued to officiate the same post of Court
Master but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 26th September, 2025
No. HHC/Estt.3(532)/2002-1.—02 days earned leave for 15-09-2025 and 16-09-2025 is
hereby sanctioned, ex-post-facto, in favour of Shri Subhash Kumar Baudh, Deputy Registrar of this

Registry.

Certified that Shri Subhash Kumar Baudh has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Subhash Kumar Baudh would have continued to officiate the same post
of Deputy Registrar but for his proceeding on leave.

By order,

Sd/-

Registrar General.
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In the Court of Sh. Rajender Kumar Gautam, Sub-Divisional Magistrate Barsar,
District Hamirpur (H.P.) Exercising the Powers of Marriage Officer
under Special Marriage Act, 1954

In the matter of :

1. Mr. Sunil Kumar age 30 years s/o Sh. Sudesh Kumar, r/o Village Garari, P.O. Balh
Bihal, Tehsil Dhatwal at Bijhari, District Hamirpur (H.P.).

2. Ms. Manosha Dkhar age 30 years d/o Sh. Victor Nongkhlaw, r/o Canossa Convent
Maria sadan, Shiv Vihar, Faridi Nagar, Cimap S.O., Lucknow, Uttar Pradesh (U.P.) .. Applicants.

Versus
General Public
Subject.— Notice of Marriage.

Mr. Sunil Kumar and Ms. Manosha Dkhar have filed an application u/s 15 of the Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, in
which they have stated that they have solemnized their marriage on dated 26-09-2025 as per Hindu
rites and customs at Sen Bhagat Mandir, Village & P.O. Mehre, Tehsil Barsar, District Hamirpur
(H.P.).

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 28-10-2025. In case no objection is received by 28-10-2025, it will
be presumed that there is no objection to the registration of the above said marriage and the same
will be registered accordingly.

Issued under my hand and seal of the court on 26-09-2025.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Sh. Rajender Kumar Gautam, Sub-Divisional Magistrate Barsar,
District Hamirpur (H.P.) Exercising the Powers of Marriage Officer
under Special Marriage Act, 1954

In the matter of :

1.  Mr. Kamal Dev age 24 years s/o Sh. Piar Chand, r/o Village Sudar, P.O. Dakhyora,
Tehsil Dhatwal at Bijhari, District Hamirpur (H.P.).

2. Ms. Amisha Chandel age 22 years d/o Sh. Onkar Singh, r/o0 Village Dhatoh, P.O.
Talwara, Tehsil & District Bilaspur (H.P.). .. Applicants.
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Versus

General Public
Subject.— Notice of Marriage.

Mr. Kamal Dev and Ms. Amisha Chandel have filed an application u/s 15 of the Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, in
which they have stated that they have solemnized their marriage on dated 19-09-2025 as per Hindu
rites and customs at Sen Bhagat Dharam Sabha Mandir, Village & P.O. Mehre, Tehsil Barsar,
District Hamirpur (H.P.).

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 28-10-2025. In case no objection is received by 28-10-2025, it will
be presumed that there is no objection to the registration of the above said marriage and the same
will be registered accordingly.

Issued under my hand and seal of the court on 26-09-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum-Executive Magistrate Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Deepa Rani
Versus
General Public
Notice to General Public.

Deepa Rani wd/o Suresh Kumar, r/o Village Karyala, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) has applied in this office for the entry of death her father-in law which has taken
place on 22-02-1967 but due to ignorance the same could not be entered in the record of Gram
Panchayat Kathiana. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of death of the applicant's father-in-law i.e. 22-02-1967, they can either
in person or through counsel can file their objections before the undersigned within 30 days from
the publication of this notice, otherwise the matter shall be proceeded further accordingly.
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Issued under my hand and seal of the court on 24-09-2025.

Seal. Sd/-
Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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Before Sh. Mehar Singh, Assistant Collector, 2nd Grade, Sub-Tehsil Bagshar,
District Mandi (H. P.)

File No. 1 17/2025
Date of institution 1 26-09-2025
In the matter of :—

Uma Gautam d/o Sh. Mansha Ram, at present w/o Sh. Kailash Chandra Gautam, r/o Muhal
Marandi, Sub-Tehsil Bagshar, District Mandi (H.P.) ..Applicant.

Versus

General Public ..Respondent.

Proclamation for the Correction of Name in Revenue Records

An application has been filed by the aforesaid applicant in which she has submitted that her
name is registered as Uma Devi, in revenue record of Muhal Marandi/343 of Village Revenue
Circle Riunsi, but her name is Uma Gautam in Gram Panchayat record and in all other photo ID's.
That the applicant requested to change her name in revenue record from Uma Devi to
Uma Gautam.

Therefore, the general public is hereby informed through this notice that if any person who
has any objection regarding this name correction, can file the objection personally or in writing
before this court on or before 24-10-2025 from the date of this notice after that no objection will be
entertained and the name shall be corrected accordingly.
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Issued today on 26th day of September, 2025 under my hand and seal of the court.

Seal. Sd/-
Assistant Collector 2nd Grade,
Bagshar, District Mandi (H.P.).

Before Sh. Mehar Singh, Assistant Collector, 2nd Grade, Sub-Tehsil Bagshar,
District Mandi (H. P.)

File No. 1 16/2025
Date of institution 1 26-09-2025
In the matter of :—

Kiran Bala d/o Sh. Devu, s/o Parso, at present w/o Sh. Inder Singh, r/o Shakrodi,
P.O. Chabha, Tehsil Sunni, Distt. Shimla (H.P.) ..Applicant.

Versus

General Public ..Respondent.

Proclamation for the Correction of Name in Revenue Records

An application has been filed by the aforesaid applicant in which she has submitted that her
name is registered as Babli, in revenue record of Muhal Thalli/126 of Village Revenue Circle
Tattapani, but her name is Kiran Bala in Gram Panchayat record and in all other photo ID's. That
the applicant requested to change her name in revenue record from Babli as Kiran Bala.

Therefore, the general public is hereby informed through this notice that if any person who
has any objection regarding this name correction, can file the objection personally or in writing
before this court on or before 24-10-2025 from the date of this notice after that no objection will be
entertained and the name shall be corrected accordingly.

Issued today on 26th day of September, 2025 under my hand and seal of the court.

Seal. Sd/-
Assistant Collector 2nd Grade,
Bagshar, District Mandi (H.P.).

Before Sh. Mehar Singh, Executive Magistrate, Sub-Tehsil Bagshar,
District Mandi (H. P.)

File No. : 15/2025
Date of institution : 26-09-2025
In the matter of :—

Smt. Suneharu Devi d/o Sh. Thakar Dass, Village Chanyana, P.O. Jassal, Sub-Tehsil
Bagshar, Distt. Mandi (H.P.) ..Applicant.
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Versus

General Public ..Respondent.

Proclamation for the Correction of Name in Revenue Records

A case for the delayed registration of birth case of Smt. Suneharu Devi d/o Sh. Thakar Dass
has been received from worthy Additional District Registrar (Birth & Death)-cum- District Health
Officer (MOH), Mandi, District Mandi, H.P. vide letter No. HFW-MND (Delayed Birth & Death)
2025/- 10882 dated 20-10-2024, in which the applicant has requested to issue Birth Certificate and
her birth be registered as 01-06-1952 at Gram Panchayat Tattapani as per Registration of Birth &
Death Act, 1969 u/s 13(3)

Therefore, the general public of Gram Panchayat Tattapani is hereby informed through this
notice that if any person has the objection regarding this registration of birth, can file the objection
personally or in writing before this court on or before 24-10-2025 at 10.00 A.M. The objection after
24-10-2025 will not be entertained and the birth will be registered accordingly.

Issued today on 26th day of September, 2025 under my hand and seal.

Seal. Sd/-
Executive Magistrate,
Bagshar, District Mandi (H.P.).

Before Sh. Mehar Singh, Assistant Collector, 2nd Grade, Sub-Tehsil Bagshar,
District Mandi (H. P.)

File No. 1 18/2025
Date of institution 1 26-09-2025
In the matter of :—

Daya Kaushal d/o Sh. Hari Krishan, r/o Muhal Churag, P.O. Churag, Sub-Tehsil Bagshar,
Distt. Mandi (H.P.) ..Applicant.

Versus
General Public ..Respondent.
Proclamation for the Correction of Name in Revenue Records

An application has been filed by the aforesaid applicant in which she has submitted that her
name is registered as Dayavanti in revenue record of Muhal Churag/242 of Village Revenue Circle
Riunsi, but her name is Daya Kaushal in Gram Panchayat record and in all other photos ID's. That
the applicant requested to change her name in revenue record from Dayavanti to Daya Kaushal.

Therefore, the general public is hereby informed through this notice that if any person who
has any objection regarding this name correction, can file the objection personally or in writing
before this court on or before 24-10-2025 from the date of this notice after that no objection will be
entertained and the name shall be corrected accordingly.
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Issued today on 26th day of September, 2025 under my hand and seal of the court.

Seal. Sd/-
Assistant Collector 2nd Grade,
Bagshar, District Mandi (H.P.).

In the Court of Shri Manjeet Sharma, Sub-Divisional Magistrate
Shimla (R), District Shimla (H.P.)

Smt. Dasoda d/o Sh. Deep Ram, r/o Village & Post Office Chanawag, Sub-Tehsil Dhami,
District Shimla, H.P.

Versus
General Public .. Respondent.

Whereas, Smt. Dasoda d/o Sh. Deep Ram, r/o Village & Post Office Chanawag, Sub-Tehsil
Dhami, District Shimla, H.P. has submitted an application alongwith Non-Availability Certificate
issued by the Registrar Birth & Death Gram Panchayat Juni/Chanawag Shimla, H.P. in the Court
of the undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter date of
birth of herself Smt. Dasoda as 01-03-1960 in the record of Registrar, Birth & Death, Gram
Panchayat Juni/Chanawag Shimla, H.P. details are as under :—

SL Name of the family member Relation with applicant Date of Birth
No.
L. Dasoda Self 01-03-1960

Hence, this proclamation is issued to the General Public with directions that if any one has
objection/claim regarding entry of date of birth of above named person in the record of Registrar,
Birth & Death, Gram Panchayat Juni/Chanawag Shimla, H.P. he/she may file their
claims/objections in the Court on or before one month of publication of this notice in Government
Gazette, failing which necessary orders will be passed.

Issued today 30-09-2025 under my signature and seal of the court.
Seal. Sd/-

Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Shri Chand Ram Kashyap, Executive Magistrate-cum-Naib Tehsildar,
Shimla (R), District Shimla (H.P.)

Sh. Ramesh Kumar s/o Sh. Babru Ram, r/o Village Tikkari, Post Office Kiarkoti, Tehsil
Shimla Rural, District Shimla, H.P.

Versus
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General Public .. Respondent.

Whereas, Sh. Ramesh Kumar s/o Sh. Babru Ram, r/o Village Tikkari, Post Office Kiarkoti,
Tehsil Shimla Rural, District Shimla, H.P. has filed an application alongwith affidavit in the Court
of the undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date
of birth of himself Ramesh Kumar s/o Sh. Babru Ram, r/o Village Tikkari, Post Office Kiarkoti,
Tehsil Shimla Rural, District Shimla, H.P. in the record of secy. Birth & Death, Gram Panchayat,
Kolu-Jubbar, (Tarapur) Shimla.

SL. Name of the family member Relation with applicant Date of Birth
No.
L. Ramesh Kumar Self 10-01-1974

Hence, this proclamation is issued to the General Public if they have any objection/claim
regarding the date of birth of above named in the record of Registrar, Birth & Death of Secy., Birth
& death, Gram Panchayat Kolu-Jubber (Tarapur), Shimla, H.P. may file their claims/objections on
or before one month of publication of this notice in Government Gazette in this court, failing which
necessary orders will be passed.

Issued today 23-09-2025 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate cum Naib-Tehsildar,
Shimla (R), District Shimla (H.P.).

NOTICE FOR SERVICE THROUGH PUBLICATION
(Under Section 118 of the H.P. Tenancy & Land Reforms Act, 1972)

Before the District Collector, Solan, Himachal Pradesh
Case No. 2/13 0f 2023

State of Himachal Pradesh
..Complainant.
Versus

1.  M/s Super Rugs India LLP, Village Judi Kalan & Judi Khurd, Tehsil Baddi, District
Solan, H.P. and Head Office at Plot No. 130, Industrial Area Phase-1 Chandigarh (UT).

2. M/s Penguin Electronics Ltd., 4 Piramal Industrial Estate, S.V. Road, Goregaon (W),
Mumbai-400062, and Unit at Village Judi Kalan & Judi Khurd, Tehsil Baddi, District Solan, H.P.

3. M/s Dura Packaging Company, Village Judi Kalan & Judi Khurd, Tehsil Baddi,
District Solan, H.P. ..Respondent.

Proceeding under Section 118 of the H.P. Tenancy & Land Reforms Act, 1972
against the respondents.

Whereas, service of notice could not be effected upon Respondent No. 3, M/s Dura
Packaging Company, in the ordinary manner, notice is hereby given to the said respondent to
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appear before the District Collector, Solan either in person (through an authorised Director/Partner)
or through pleader, on 16th October, 2025 at 2.30 PM in this Court at Solan to show cause why the
land comprised in Khasra No. 139, 140 (Kitta-2) measuring 5-11 Bighas in Mauja Judi Khurd,
Tehsil Baddi, and Khasra No. 177 measuring 3-19 Bighas in Mauja Judi Kalan, Tehsil Baddi, along
with structures thereupon, should not be vested in the State Government for violation of Section
118 of the said Act. If the said respondent fails to appear on the above date, the matter shall be
decided ex-parte in accordance with law.

Issued under my hand and seal of the District Collector, Solan, on this 3rd October, 2025.

Seal. Sd/-
District Collector Solan,
District Solan (H.P.).
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CHANGE OF NAME

I, Madhu w/o Sh. Virender Kumar, r/o Village & P.O. Nanaon Khas, Sub-Tehsil Sullah,

Distt. Kangra (H.P.) declare that I have changed my minor son's name from Deepansh to Deepansh
Jaggi. Concerned please note.

MADHU

w/o Sh. Virender Kumar,

r/o Village & P.O. Nanaon Khas,

Sub-Tehsil Sullah, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Subhan Devi w/o Sh. Uttam Chand, r/o Village Chhilga, P.O. & Tehsil Khundian, Distt.
Kangra (H.P.) declare that my name in my Aadhar Card is wrongly entered as Sobha Devi.
Whereas my correct name is Subhan Devi. Concerned please note.

SUBHAN DEVI
w/o Sh. Uttam Chand, r/o Village Chhilga,
P.O. & Tehsil Khundian, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Bhagat Ram s/o Sh. Kaliya Ram, r/o Village Khubiyar, P.O. Rast, Tehsil Ronhat Shillai,
Distt. Sirmaur (H.P.) hereby declare that in my daughter's Aadhar Card (No. 5814-6022-7520), her
name has been incorrectly entered as Sunikesh, which should be correctly written as Sunakshi.
Kindly all concerned take note of this correction.

BHAGAT RAM
s/o Sh. Kaliya Ram, v/o Village Khubiyar,
P.O. Rast, Tehsil Ronhat Shillai, Distt. Sirmaur (H.P.).

CHANGE OF NAME

We, Vivek Chauhan s/o Sh. Kushal Singh & Nisha Kumari w/o Sh. Vivek Chauhan, r/o
Village Dharyara, P.O. Kanjiyan, Tehsil Bamson at Tauni Devi, Distt. Hamirpur (H.P.) declare that
we have adopted Miss Kavya Thakur d/o Sh. Neetu Thakur (Father) & Nitu Kumari (Mother) vide
adoption deed No. 162/25, dated 04-06-2025 before Sub-Registrar Hamirpur. Now we intend to
change the name of biological parents of our daughter in her school record as Kavya Thakur d/o
Sh. Vivek Chauhan (Father) & Nisha Kumari (Mother). All concerned please note.

VIVEK CHAUHAN & NISHA KUMARI
r/o Village Dharyara, P.O. Kanjiyan,
Tehsil Bamson at Tauni Devi,Distt. Hamirpur (H.P.).
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CORRECTION OF NAME

I, Ranveer Singh s/o Sh. Chattar Singh, r/o Village Kanola, P.O. Kyara Kandru, Tehsil
Theog, Distt. Shimla (H.P.) do hereby state that my daughter's name is recorded as "Smriddhi" in
the school and the Panchayat Record, which is correct. However in her Aadhar Card No. 4042-
7756-7219, her name has been wrongly entered as Sumerbhi, correct name "Smriddhi" be entered
and corrected in place of "Sumerbhi" in her Aadhar Card.

RANVEER SINGH
s/o Sh. Chattar Singh, r/o Village Kanola,
P.O. Kyara Kandru, Tehsil Theog, Distt. Shimla (H.P.)

CORRECTION OF NAME

I, Brahmi w/o Sh. Narian Singh, r/o Village & P.O. Tissa, Tehsil Churah, Distt. Chamba
(H.P.) declare that in my Aadhar Card bearing No. 7532-5958-2453, my name is wrongly entered
as Bimla Devi which should be corrected as Brahmi for all purposes in future. All concerned please
note.

BRAHMI
w/o Sh. Narian Singh, r/o Village & P.O. Tissa,
Tehsil Churah, Distt. Chamba (H.P.).

CHANGE OF NAME

It is notified to the general public that I have changed my name from Punni Devi (Old
Name) to Manpreet Kaur (New Name). In future I should be known as Manpreet Kaur d/o Sh.
Mahinder Singh, (New Name), Village Kartarpur, P.O. Sataun, Tehsil Paonta Sahib, District
Sirmaur (H.P.).

MANPREET KAUR
d/o Sh. Mahinder Singh, Village Kartarpur,
P.O. Sataun, Tehsil Paonta Sahib, District Sirmaur (H.P.).

CORRECTION OF NAME

I, Rubal Chadha (Age 18 Years) s/o Sh. Rajesh Chadha, r/o Village & P.O. Jahu, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) declare that in my matriculation & 10+2 certificates issued by
CBSE my father's and my Mother's name wrongly entered as Rajesh & Anita respectively. Whereas
correct name of my father is Rajesh Chadha & correct name of my mother is Anita Kumari. All
concerned please note.

RUBAL CHADHA
s/0 Sh. Rajesh Chadha, v/o Village & P.O. Jahu,
Tehsil Bhoranj, Distt. Hamirpur (H.P.).
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CORRECTION OF NAME

I, Nittam Chandel s/o Late Sh. Dharm Singh, r/o Village Beri Darolan, P.O. Behna Jattan,
Tehsil Jhandutta, Distt. Bilaspur (H.P.) declare that in my PPO bearing No. 1125349775 my name
is entered as Nittam Chand. Whereas as per my other documents my correct name is Nittam
Chandel. Nittam Chand & Nittam Chandel both are the names of one and the same person. I shall
be known as Nittam Chandel for all purposes in future. Please note.

NITTAM CHANDEL
s/o Late Sh. Dharm Singh, r/o Village Beri Darolan,
P.O. Behna Jattan, Tehsil Jhandutta, Distt. Bilaspur (H.P.).

CHANGE OF NAME

I, Nitika Sharma w/o Sh. Sourav Sharma, r/o Ward No.-1, Village & P.O. Ranital, Tehsil &
Distt. Kangra (H.P.) declare that I have changed my minor son's name from Rehaan Sharma to
Ekansh Sharma for all purposes in future. All Concerned note it.

NITIKA SHARMA
w/o Sh. Sourav Sharma, r/o Ward No.-1,
Village & P.O. Ranital, Tehsil & Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Roopa Devi w/o Sh. Krishnu Lal, r/o Village Dhararsani, P.O. Rishikesh, Tehsil
Jhandutta, Distt. Bilaspur (H.P.) declare that in my Aadhar Card No. 7021-6756-6462 my name is
wrongly recorded as Roop Dei. My correct name is Roopa Devi. All concerned note.

ROOPA DEVI
w/o Sh. Krishnu Lal, r/o Village Dhararsani,
P.O. Rishikesh, Tehsil Jhandutta, Distt. Bilaspur (H.P.).
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CHANGE OF NAME

I, Poonam Kumari w/o Sh. Ashok Kumar, r/o Village Panjali, P.O. Dugha, Tehsil & Distt.
Hamirpur (H.P.) declare that I have changed my minor son's name from Barun Patiyal to Varun
Patial for all purposes in future. Please note.

POONAM KUMARI
w/o Sh. Ashok Kumar, r/o Village Panjali,
P.O. Dugha, Tehsil & Distt. Hamirpur (H.P.).
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